IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL_BENCH, BANGALORE

- e e G T

ORDER SHEET (Centd, )

Order cheet cente...

fage No
Dats

20,.1.86€

23,%.86

»8

Dsputy Registrar, High Ceurt
ef Karnataka in his letter
gt.17.1.86 ferwarded in eri-
ginal an Interlecutary Appli-
catisn, presented in the Re- |
gistry ef* High Ceurt ef Karna-
taka te the Registrar, CAT(AB)
Madras with a copy ef the
forwarding letter to this |
Reqistry(Dy.No.€/86).

Registrar, CAT(AB), Bangalere
directed that papers and files
relating to Main Writ Petitiop
be collected from the High
Court of Karnataka before the
next sitting.of the Tribunal.

papers relating to Main Writ |
petition/s were obtained Froq
Dy.Registrar (Sh.Vaijanathapa)
High Court of Karnataka. ‘

Wb, 056 —HOP—1000 pads of 100 shts. eaeh—19-1-85




u e 2 AT !¢ - .
IN THE CENTRAL FAD 2DNDSTATVE TART Bo v 4L
5 BaANAS 4
n =
' 9 Iy
. "0 ’ k _ /
UnRUDE R DHEE 7 [ 2
‘bl s CCdnl )
| ( B -
r (& = IN ( ) 5
2 DE N T 7 >
VIV ) ! “11/‘;‘\; /.
) el ]
° o O Nl
J
f 4 . 1 - Lt 1 -
T e S nc Thn € 1 1
e Eat & onaents 1:?"; natt
0 ' ~ ~
urnead for final hearing to
Je
% ) s e . Rl B ¢ - N
N epaondent i irect t
. o \
{ i B counter tat e Nt iR th
nuhile,
3 /-»-x)
//
\
\ o Lo L ®

> !
e‘j 5%6

D, 9, . e x/,« ; 7\
S one \g’m s.v.wx"/ % e¥ TR Q\F\? ] \ 7
Vo //7 conk. COwV\%Q\ F-BQY“.Q\Q_ e &&\‘JDV\Q(&.\;\\(

gt . & Ao wax adeioi gk s
S 2R 7

N
Ao L,

e Chnbinned o /”.J’ ty

[¢7)

L <~
I el
A }

o \E—-/b»j” J )\/L —~3

Lafo o — Moy | e N =
O
22




IN THE CENTRAL ADMINISTRATIY E

} TRIBUNAL ADDITIONAL BENCH,
BANGALORE

Order Sheet (contd)

Orders of Tribunal

Pate Ottice Notes
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TRIBUNAL ADDITIONAL BENCH,
BANGALORE

Order Sheet (contd)

Date QOftice Notes Orders of Tribunal
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Date

Office Notes
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Orders of Tribunal

2. X, 1984

i\,) o

that time, he was appointed a

The applicant was appoint
Head Office (CHO) on the basi
Accountants Examination hel d
the post of Accountant carrie
k. 45/- p.m. An order was
6.5,1985 posting the %xd resp
as Accountant in the place of
work as Postal Assistant,CHO.
cant filed the W.P. which has
Bench and nuﬁbered as an appl

2., The stand taken by the
to the application is that R3
Inspector (WI) when the appl%
CHO; that subsequently, the p
also qualified for the post ¢
in 1980 itself; that as therg

pay/as a sequel to the abolit
as Accountant relieving the T

3, After considering the
that the applicant had not ag
of Accountant and the posting
stances, was justified.

4, In the result, the ag
be no order as to costs.

dms,

ed as an Accountant in Chitradurga

s of the results of the P.C. R.M.S,
on 28,4,1983., The appointment to

d with it an additional allowance of
passed by respondent No.l (Rl) on
bndent No.3 (R3), officiating APM
the applicant who was directed to

' Aggrie ved by thisgrder, the appli=
since been transfefred to this
ication,

official ! 7_$ﬁf;i'
was holding the post of Wireless
cant was posted as an Accountant at
ost of WI was abolished; that he

f Accountant at the examination held
was no post of Accountant vacant at
s WI, which carried the same scale of
ion of the post of WI, he was posted
pplicant, '

facts of the case, we are satisfied
quired any vested right to the post
of R3 in his place, in the circum-

There will

/

plication is dismissed,
d L

‘ Ck/llxww“04g”{£* ’€£)~>= o

(CH. RAMAKRISHNA RAO) (L.H.A. REGO)®
MEMBER (J) MM BER(A)
2Z.X.1986. 23.X.1986.
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